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National Permits Issued to  
Schedule Caste/Schedule Tribe  

Persons

5238. SH R I B H E E K H A B H A I : 
W ill the M inister o f S H IP P IN G  A N D  
T R A N S P O R T  be pleased to state 
the percentage o f National Permits 
iusued by the Delhi Administration 
during the last 3 years to Scheduled 
C ast and Scheduled T ribe persons ?

T H E  M IN IS T E R  O F  S T A T E  
I N  T H E  M IN IS T R Y  O F  SH IP­
P IN G  A N D  T R A N S P O R T  (SH RI 
B U T A  SIN G H ) : T h e
provision for reservation in 
the grant o f National permits was 
introduced by M .V . (Amendment) 
A ct, 1978. This has been brought 
into force on 16-1-1979. Since then 
excepting for five genral category 
N ational Permits in which cases the 
allotments were decided much earlier, 
no new national permits have been 
issued by State Transport Authority, 
D elhi, as a result o f a court case.

Posts Reserved For S.G. and S.T. 
Filled by General Candidates 
in  M inistry o f External Affairs

5239. SH R I B H E E K H A B H A I : 
S H R I K U S U M A  K R I S H ­
N A  M U R T H Y :

W ill the Minister o f E X T E R N A L  
A F F A I R S  be pleased to state :

(a) whether it is a fact that a num­
b er o f  posts reserved for Scheduled 
Caste and Scheduled Tribe candi­
dates in different classes o f Service 
viz. B, C  and D  in various Depart­
ments o f the M inistry o f External A ff­
airs were filled up by the gereral 
can d id ates;

(b) if  so, the details o f such posts 
class-wise during the years 1978, 
1979 and 1980 and the reasons there­

for; and

(c) whether Government propose 
to  impose a  ban on exchanege o f  res­
erved  posts with gereral posts in the

interest o f Scheduled Caste and Sche­
duled T rib e candidates ?

T H E  M IN IS T E R  O F  E X T E R ­
N A L  A F F A IR S  (SH RI P. V . 

N A R A S IM H A  R A O ) : (a) yes, Sir.

(b) Details o f such posts are as 
follows :—

1978 1979 1980 -

Group B 52 79 i l l

G roup C 22 10 58
G roup D N il N il Nil

These reserved posts were dere­
served, carried forward to the next 
recruitment year, and then had to 
be filled up by General candidates, 
due to non-availability o f sufficient 
numbers o f eligibles Scheduled Caste 
and Scheduled Tribe candidates.

(c) In  all such matters, M inistry 
o f External Affairs are guided by norms 
laid down by the Department o f per­
sonnel, M inistry of Home Affairs. 
There is no present proposal for such 
a ban.

Production in M/S.
Wagon Factory, Bharatpur

5240. SH R I B H E E K H A B H A I : 
W ill the Minister of R A IL W A Y S  
be pleased to state :

(a) whether it is a fact that there 
has been planned strategy to disrupt 
production in M/s. Cimmco W agon 
Factory, Bharatpur, by certain ele­
ments;

(b) whether Government are aware 
that production is being ham pered 
b y  unwilling workers;
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(c) i f  so, the step? w hich have
been taken so far by Government to 
resolve differences between labour and 
M anagem ent; and

(d) whether it is a fact that due 
to lock-out the Government, labour 
and the management were put to 
loss of crores ?

T H E  D E P U T Y  M IN IS T E R  IN  
T H E  M IN IS T R Y  O F  R A IL W A Y S  
A N D  IN  T H E  D E P A R T M E N T  
O F  P A R L IA M E N T A R Y  A F ­
F A I R S  (SH RI M A L L IK A R J U N ):
(a) T h e Ministry o f Railways are 
not aware of any planned strategy to 
disrupt production in M/s. Cim mco’s 
W agon Factory at Bharatpur.

(b) Ministry of Railways have 
received a communication from M/s. 
Cim mco wherein it has been alleged 
that some dismissed workmen together 
with outsiders have resorted to unlaw­
ful activities.

(c) Resolving issues such as labour 
differences come within the purview 
o f  the State Government. However, 
during the period of lock-out, Minis­
try ol Railways had requested the 
Government of Rajasthan to render 
necessary assistance to this firm 
in resolving difference between labour 
and management.

(d) Ministry of Railways have no 
such information.
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Deaths o f children due t v  
Rheumatic fever

5242. SH R I C H IT T A  M A H A T A : 
W ill the Minister o f H E \L T H  AN D  
F A M IL Y  W E L F A R E  be pleased to 
state :

(a) the number of deaths of child­
ren in the villages and urban areas on 
account o f rheumatic fever in 1980­
8 1 ; and

(b) the steps taken by Govern­
ment to check deaths of children b y  
reheumatic fever ?

T H E  M IN IS T E R  O F  H E A L T H  
A N D  F A M IL Y  W E L F A R E  (SH R I 
B. S H A N K A R A N A N D ) : (a) Deaths 
on account o f rheumatic fever are 
not notified, and as such no authen­
tic data is available.

(b) Facilities for treatment o f  re­
heumatic fever exist in all the Govern­
ment hospitals/Primary H ealt 1 Cen­
tres in the country. There is, however, 
no national plan for the prevention 
and treatment o f rheumatic fever.




